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Ap‘o_a.icant and Lz:,.B Dash, leu.nmd Addit

Not nfl

Ocder dated 08,10,2002,
Heard Mr S,Das, the Counf“el for the

tional

Sta.’ld_."ij CJJD.SG.L appearing for the Respondents,

) The Applicant, a Post-Graduate in History
pf the year 1992, wea in search of an

employment, By Notification dt.3l.08.l998 of the
Postal Department (Superintendent of Post offices
of Cuttack North Division) a post of Extra
Dapa,rtnenta_& Branch Post Master fof Bhakuda
Br:mch Post off:u..e under Kuanpal Sub-Post office
was soughL to be filled up; for which the

éppiications were called for from the intending
candidates, The Applicant applied for the said
post, Thé R‘esiaondents/Deparﬁﬁent, however,
..cancelle.d thé selection under the said

ation dt.31,08,1998 and renotified the

s*”"

sald vacancy under anothex. Jotlflcauon

dt.19.01,1999, The A ppjdcant again becane a

candidate for the said pdst under the second
Notification dt.19,01,1999, However, he was not
seiec'ted. TABffiling the present Original
Aple_Ca -ion, under Sect1oh—l9 HF Adninistrative
Tribunal Act,1985, the Applicagt has,! vertually,
chaliengeé tne cancellation of the selection
process initiated under first Notification
dt.31,08.1998, |

4 It is the case of the Applxcant hat

the last date of receipt of the app;icatloxms
under first Notification dt.31.d8.l:998 was
30.09.1?98 and he having applied for the said

post before 30.,09.1998 (and several other
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candidates having applied for the saig
| o
post before 30.9.1998), the said Advenilis

"Notification dt.31.08.1998 ought not &8 gave
been cancelled, It is a further case of the

Applicant that had the selection under

»Notification dt,31.08.1998 not been cancelled ;
£hen he would have been selecteds

It is the case of the Respondents,
as disclosed in the counter, that the first

Advertisanent/Notification dt,31,08,1998 vwass

issued fixing the last date to be .1.09.‘19 
( and not 30,09.1998) and in order to ‘
substantiate that 21.,09.1998 was the cut of\!f
date,r the Respondents placed before o ’ at the
hearing, the original recruitment file bf 't.ll*xe.'
‘Department from which the Advertisment/ %’
Notificaﬁion dt.31,08.1998 was issued ; which
diSpiayed the truth that the Advertisement/

Notification dt.31,08,1998 required the

candidate:; to put their applications bej
J21.O9-.l998. As a consequence, it appear
.the Applicant was totally mislead hlmsel '
txea:,lng the last date of appln.catn.on to be

304 09 19Q8-

Having been confronted with the
oz:igihal document (Advertis@1aq't/Notific?tion
4t.31.08.1993) the Advocate for the Applicant,
in *he midst of the hearing, prayed for '
withdrawal of this Original Application, On the
face of the said prayer of the Advocate for

the Appli@ﬁi:,» for withdrawal of this

. continued }t
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Original Application, this case is dismissed

ol e s o 1
as withdrawan, No costs,

Send copies of this order to both the

parties and to the Counsels of both the par

( Be No SQM ) 'U
VICE CHAIRMAN
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